
THE CONTEMPT OF COURTS (AMENDMENT) ACT, 2006 

IVo. 6 OF 2006 

[I 7th March, 2006.1 

An Act further to amend the  Contempt of Courts Act, 197 1. 

BE it enacted by Parliament in the Fifty-seventh Year of the Republic of India as 
follows:- 

1. This Act may be called the Contempt of Courts (Amendment) Act, 2006. 

2. In the Contempt of Courts Act, 1971, fdr section 13, the following section shall be 
substituted, namely:- 

"13. Notwithstanding anything contained in any law for the time being in 
force,- 

(a) no court shall impose a sentence under this Act for a contempt of 
court unless it is satisfied that the contempt is of such a nature that it 
substantially interferes, or tends substantially to interfere with the due course 
of justice; 

(b) the court may permit, in any proceeding for contempt of court, 
justification by truth as a valid defence if it is satisfied that it is in public interest 
and the request for invoking the said defence is bonafzde.". 

THE COST AND WORKS ACCOUNTANTS (AMENDMENT) 
ACT, 2006 

No. '7  OF 2006 

[I 7th March, 2006.1 

An Act further to amend the Cost and Works Accountants Act, 1959. 

BE it enacted by Parliament in the Fifty-seventh Year of the Republic of India as follows:- 

1. (1) This Act may be called the Cost and Works Accountants (Amendment) 
Act, 2006. 

(2) It shall come into force on such date* as the Central Government may, by notification 
in the Official Gazette, appoint: 

Provided that different dates* may be appointed for different provisions of this Act 
and any reference in any such provision to the Fommencement of this Act shall be construed 
as a reference to the commencement of that provision. 

2. In the Cost and Works Accountants Act, 1959 (hereinafter referred to as the principal 
Act), in sub-section (I) of section 2,- 

(i) after clause (a), the following clauses shall be inserted, namely:- 
'(aa) "Authority" means the Appellate Authority referred to in section 22A; 
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'22-7-2007 for S,I 1, vide Notification No. S.O. 1274(E) dated 8-8-2006. 
8-8-2006, vrde Notificat~on No. S.O. 1278(E), dated 8-8-2006 for Ss. 1, 2, 3, 4, 5, 7, 9, 13 (Except 
new section 15A, 17 except clause (4, 18, 23, 24, 29, 30 and 31. 
17-1 1-2006, vide Notification No. S.O. 1984 (E) dated 17-1 1-06. for Ss 6, 8.10, 12, 13 (New Section 
15A of Cost and Works Accountants Act, 1959). 14, 15, 16, C1 (i), 17, 19, 20, 21, 22, 25, 26, 27, 28 
and 32. 


